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SHRI R. SHANMUGASUNDARAM (Tamil Nadu): Sir, this has been a long-
pending...

MR. DEPUTY CHAIRMAN: You associate yourself.

SHRI R. SHANMUGASUNDARAM: Sir, | associate myself with what the
hon. Member has said.

SHRI P.G NARAYANAN (Tamil Nadu): Sir, | also associate myself with
what the hon. Member has said.

SHRIMATI S.G. INDIRA (Tamil Nadu): Sir, | also associate myself with
what the hon. Member has mentioned.

GOVERNMENT BILLS
The Private Security Agencies (Regulation) Bill, 2005

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
SHRIPRAKASH JAISWAL): Sir, | move for leave to introduce a Bill to provide for
the regulation of private security agencies and for matters connected therewith
or incidental thereto.

The question was put and the motion was adopted.
SHRI SHRIPRAKASH JAISWAL: Sir, | introduce the Bill.

Discussion on the working of the Ministry of water Resources—Contd.

MR. DEPUTY CHAIRMAN: Now, we take up the discussion on the
working of the Ministry of Water Resources. Shri Manoj Bhattacharyaji.

SHRI C. RAMACHANDRAIAH (Andhra Pradesh): Sir, what about lunch
break?
MR. DEPUTY CHAIRMAN: We will have the tunch break after this.

SHRI MANOJ BHATTACHARYA(West Bengal): Thank you very much, Sir. At
last, could get a chance. | have been waiting for a long time to speak on this
subject.

MR. DEPUTY CHAIRMAN: Now, everybody would be watching you.
(Interruptions)

SHRI MANOJ BNHATTACHARYA: That is correct, Sir. The pressure
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is mounting on me. Sir, | would begin my speech by asking the hon. Minister,
who is sitting over here, whether he is aware of the fact that only in the second
week of April, this month, at a place called Diraji, in Madhya Pradesh, it was
reported, more than 150 people had been drowned. They died because the
Narmada water which was stored in the Indira Sagar Dam was released for the
benefit of hydro-electricity production by the Narmada Hydro Electricity
Development Corporation. This huge amount of water was released without any
prior warning to the pilgrims who had assembed there to have a bath in the holy
river of Narmada, as they believe. As a result, moe than 150 people were
drowned in the water. At least, | do not have on record that the hon. Minister of
Water Resources has expressed the condolences to the bereaved families. | do
not know whether he has done so or not. So, Sir, | want to know from the hon.
Minister whether he is at all aware that so many people have died. In fact, after the
construction of the Sardar Sarovar Dam, the Narmada river has become
dangerous. Earlier it was not so. But, now it has become dangerous. In this
regard, | would like to say that the situation in the Ministry of Water Resources
is quite dismal. Even though many hon. Members have recommended that all the
matters concerning water should be brought under one umbrella Ministry...Mr. Jay
Prakash Narayan Yadav, hon. Minister, | was putting some questions to you.
Would you please be attentive? Would you please hear me? | have sought some
clarifications. You have not heard them. So, you cannot give the clarifications. You
have not heard them. So, you cannot give the clarifications afterwards. You
have also not noted it. Please be attentive. | am trying to make some
important points for your kind consideration.

Sir, it is very dismal in the sense that as is reported in the Annual Report
of the Water Resources Ministry there are some 388 on-going major and
medium irrigation projects pending completion, which have spilled over from
the Ninth Plan to the Tenth Plan. These 388 projects comprise of 169 major and
219 medium irrigation projects. It is a horrible situation. Sir, 28 major and 5
medium irrigation projects have spilled over from the pre-Fifth Plan. Just imagine,
Sir, what is the age of those dams? Just imagine what procrastination is taking
place? From the Fifth Five Year Plan, 44 major and 44 medium irrigation
projects are pending completion. So, it appears to me that, perhaps, these dams
are not at all required. Because if it can take some 20 or 24 years for
completion, it
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appears, that it is not required at all. Sir, internationally—if | am wrong, | am subject to
correction - the concept of big dams has been discarded totally. Even some of the
countries are destroying their big dams. Because | am told that these big dams
are golden hens which produce golden eggs for corrupt contractors, corrupt
bureaucrats, and also, | must say, for the corrupt politicians. What is the
understanding of the Water Resources Ministry in this regard? Would they look
into it and make some paradigm shift in so far as the concept of constructing big
dams is concerned? In this regard, | would also say that when internationally the
concept of big dams is being discarded, some of our friends, some of the
politicians in this country are contemplating to advance the cause of inter-
linking of rivers. Yesterday, some of my friends have commented on it as a
techno-nationalism. | would also say that it is a question of techno-nationalism
and it is not going to mature. If it is only at the level of the debate, well, | don't
mind. Have a debate on this. But, Sir, this sort of huge project which involves
billions of Crores of rupees would lead to a catastrophe in this county of ours.

Sir, there was some misreporting yesterday in this House by some of the
hon Members that a decision has been taken in the Standing Committee to
advance the cause of inter-linking of rivers. | would like to apprise the House that
no such decision in this regard has been taken in the Standing Committee: no
decision has been taken as yet. | will not go into further details of this. Sir, with all
humility, | propose that let there be a full-fledged discussion in this House
whether inter-linking of rivers is a panacea for taking care of the problems of
drought and flood and the problem of irrigation because only 40 per cent of arable
land is irrigated by construction of dams. The rest is only rainwater-fed irrigation.
Whether this is a panacea for taking care of this problem, this has to be
discussed. | propose that this be discussed over here because, Sir, against the
target of 9.9 million hectares for creation of irrigation potential under major and
medium irrigation projects, only 6.5 million hectares of irrigation potential is 'likely'
to be created by the end of the Tenth Plan, resulting in a sortfall of 3.5 million
hectares, Si, the situation is extremely bad. | don't blame this new Ministry, the
Ministry of UPA. | don't blame it because they have inherited this; they have
inherited this since time immemorial. They have to tighten their loins. They have
to decide, "Well, this is enough; we shall not do more than this."
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Looking at the ecology, the concepts have changed. The ecological
consideration has got the primacy to it. Therefore, | would like to know from
the hon. Minister of Water Resources whether they are considering to have a
paradigm shift in so far as creating irrigation potential for this country is
concerned.

Incidentally, | would also like to comment upon the inter-linking of rivers.
The House has been told a number of times in the last five-six years of NDA-rule that
in so far as inter-linking of rivers is concerned, a consensus has been arrived at. "It
was a consensus decision." That was reported in the House and | was only
trying to contest it.

Now, see the fate of consensus. What is the consensus? "On
experimental basis, it has been decided that two rivers-Ken Betwa, as well as
Kalisindh in Chambal and Parvati in the peninsular links will be inter-linked.
What is the fate? The fate is, Rs. 14 crores were allocated in 2004-05 for a
detailed project report in respect of Ken Betwa and Parvati-Kalisindh-Chambal
links under a peninsular component of the programme of inter-linking of rivers. The
present focus on this project was restricted only to the preparation of a detailed
project report.

What is the fate? What is the situation that we are experiencing? The
situation is, Uttar Pradesh, Madhya Pradesh and Rajasthan, these three
Governments are not agreeing at all. There is no MoU signed. So, where is the
consensus of different States? It has been reported falsely to us that on inter-linking
of rivers, all the States have agreed. So, Sir, look at the situation, look at the
observation of the States feelings of the States, where States are not agreeing
even to have a small inter-linking of Ken-Betwa-Parvati-Kalisindh and Chambal
rivers. Why is there no consensus among these three Governments?
Incidentally, Madhya Pradesh and Rajasthan Governments are BJP
Governments. Even then, they are not agreeing to the interlinking of rivers when
Rajasthan is a perennially drought-prone State. It was reported a perennially
drought-prone State and the experience is that they are not agreeing. So, Sir, it
is absolute falsehood that has been propagated for over five-six years that there is
a wide-scale consensus amongst the States on inter-linking of rivers.

Sir, | must say that one of the major mandates of the Water Resources Ministry
is to look after the situation of floods. | am convinced that flood can't be
controlled. | don't know if | am wrong, | can be corrected. Flood
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can't be controlled. But flood can be managed or the post-flood situation can be
taken care of by augmenting correct programmes. The root cause of flood can be
taken care of.

Yesterday, my very respected friend, Dr. Kasturirangan, a very eminent scientist
of international repute, was referring to the U.S. approach. He was making
important observation on what is happening to the Himalaya glaciers. He was
referring to the global warming. He was also referring to the local warming. You
can't take care of the global warming. But at least, you can take care of the local
warming. Are we really in a position to take care of the local warming? Because,
our economy is terribly dependant upon the service sector, and tourism is a
very important service sector industry. Unless tourism is restricted, it is difficult.
He was also referring to Alps; he was also referring to Switzerland. In
Switzerland, they have restricted tourism to maintain their ecology; they are
very serious about ecology whereas we are not, because we have to earn money,
we have to maintain our economy. The booming service sector has to be
continued. Therefore, | urge upon the hon. Minister of Water Resources.
Incidentally he has come back and | urge upon him that he should look into
this aspect also. Everything has to be taken into account in totality. | would like
to know from the hon. Minister of Water Resources as to what has happened to
the Siachen Glaciers. For over two or three years in Siachen Glaciers thousands of
Armed personnel were deployed. What has happened in Siachen? What ecological
damage has been caused to the Siachen Glaciers? | was simply wondering
sometimes about the human excreta.

What could be the tonnage of that human excreta that was deposited in the
Siachen Glaciers and what damage it has caused to the rivers and what pollution
it has caused to the rivers. If we talk about the pollution of the rivers, | am sorry it
is a very serious situation. Sir, even in West Bengal from where the Cabinet
Minister comes, | had referred to this matter in 2001, and very fondly, |
remembered what we discussed. | had pointed out that some of the rivers are being
polluted because of (Time-bell) | will not take much time, please. | will be short.
Sir, | had mentioned some of the rivers, which are coming through Bangladesh. On
the Bangaldesh border, there are some sugar mills. They are releasing effluents.
These effluents are causing severe damage to the rivers. Nothing is being done.
Nothing could be done during all these five years. | have raised this matter a number
of times but nothing could be done. Since the time at my disposal is
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short, | will try to say something only about the flood situation in Assam. It has
been extreme every year. Bihar, particularly North Bihar, and Assam are the two
perennially flood-prone States of the country. Thousands of people suffer, lakhs
of people suffer from this. Here are some statistics, which | will quickly place
before you. In the last year's flood in Assam, as many as 3500 villages were very
badly affected in all the eighteen districts of Brahmputra Valley. Even in Barak
River, what has happened? In 1950 after the earthquake the riverbed of the Barak
River and Brahmputra River came up. Naturally, unless dredging is properly
undertaken, this problem cannot be resloved. Ecological experts have also pointed
out that dredging is the solution. The temporary solution is dredging because
permanent solution being envisaged by the Ministry of Water Resources is
Pagladia dam. The Minister will be amused to note—perhaps he must be knowing
this—what has happened to this Pagladia dam. In the Budget Estimate of 2003-
04, Rs. 45 Crores were allotted and actual spending was only Rs. 1 lakh. In the
Budget Estimates of 2004-05, Rs. 40 Crores were allotted, reduced by Rs. 5
crore. The Revised Estimate was Rs. 3 Crores. What is the Budget Estimate of
2005-06? It is only Rs. 1 crore. Sir, it is quite evident that with regard to Pagladia
dam, Zirat Survey is not over, the State Government is not in a position to allot
land to the Brahmputra Board, Naturally, the work is not advancing. There is
also some problem with regard to MoU with some other States. Deforestation has
taken place in a rampant manner. Deforestation is one of the major reasons of
foods. Sir, | once again come back to it that even the Barak river which is a
Brahmputra tributary, there is a serious situation as it is in Bihar. The hon. Minister
of State comes from Bihar. He knows it very well that because of the Nepal
problem this sort of a situation is being repeated every time. Incidentally, in
Assam also the entire international situation has to be considered. The rivers,
which are coming from China or through Bhutan, are also causing a catastrophic
situation. Even in Barak Valley, the Barak river is also having the same situation.
So, five million people were affected. Hundreds of lives were lost. Five lakh
hectares of crop ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Bhattacharya, you have to conclude now.
...(Interruptions)...

SHRI MANOJ BHATTACHARYA: Is somebody objecting?
MR. DEPUTY CHAIRMAN: Not objecting ...(Interruptions)...
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SHRI MANOJ BHATTACHARYA: They should thank me. They should reward
me for this patience that | have shown. ...(Interruptions)...

SHRI YASHWANT SINHA(Jharkhand): We are thankful to him. That is why
we are not raising this issue. ...(Interruptions)...

SHRI MANOJ BHATTACHARYA: Please do not. ...(Interruptions)... You are
also involved in this. Your Government had done a great job. If | refer to the
Budget Estimates and the spending of your Government, .you will be astonished.
...(Interruptions)... Sir, this loss of land and the loss of crop...(Interruptions)...

They do not know the difference. ...(Interruptions)... | saw it.
...(Interruptions)... There is no problem. It is only understanding.
...(Interruptions)... He understands what | say. He very kindly responds also.
...(Interruptions)... Thank you very much. Sir, proper care has to be taken for all
these issues that we are raising. We must be very careful about it because it
has been reported in the Performance Budget. Then water policy is also being
mentioned that it should be concurrent. Rehabilitation of the destitutes caused
by a dam project or casued by a river project should be simultaneous. Now,
what is the situation? When the dams which were constructed in the early 50s,
in 1950,1951,1952— | am referring to Bhakra Nangal Dam—even now, some 59
families are yet to be rehabilitated. | know it for certain, and you also know, that
big dam projects have uprooted lakhs of people. They are mostly poor people. The
mostly belong to the Scheduled Castes and Scheduled Tribes, and they are
affected. They have not been rehabilitated in the way they should have been
rehabilitated. A lot of corruption takes place in this process, both at the State
Government level and at the Central Government level. The hon. Minister should
take care of that with all urgency.

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI MANOJ BHATTACHARYA: Yes, Sir, | am concluding. Coming to the
conclusion, there is an Annual Report about the critical anti-erosion works in
coastal areas other than Ganga Basin States. Sir, it is a very funny statisitc.
Sir, actual was Rs. 1.50 crores, Budget Estimates for 2004-05 was six crores;
Revised Estimate for 2004-05 was Rs. 3 crores and the Budget Estimate for2005-
06 is nil. Sir, what is this? Who will take care of this coastal erosion problem?
Unless this coastal erosion problem is taken care of in many of the States which
have huge coastal area, water
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logging will take place. Catastrophic situation will come in the days to come.
We have a fresh experience of Tsunami. | would like to know whether the Ministry is
going to allocate some money. Right now, since there is no allocation. They are
not concerned at all. They are perhaps approaching some external agency for
dunding and if the external agencies like World Bank or some other external
agencies come for funding, | do not know under what conditions they will be
funding. | do not know. | am worried about that. So, Sir, for the best interest of
the nation, water is a very important subject, | would like to say that they should
be more careful. | did not comment extensively. There were points to be
commented upon, but unfortunately, time is not in my favour; so | am concluding.
Thank you very much.

MR. DEPUTY CHAIRMAN: General discussion on the working of the
Ministry of Water Resources is over. Hon. Minister for Water Resources will reply to
the dabate on Monday. The House is adjrned for lunch till
2.30P.M.

The House then adjourned for lunch at twenty-seven minutes past one of
the clock.

The House re-assembled after lunch at thirty minutes past two of the
clock,

[MR. DEPUTY CHAIRMAN in the Chair]
Re: Alleged attack on Railway Minister in Gujarat
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BT AR BT AT AT S/ & ORI T[T P, *PI GdT el b o, ST $9 GHeT Bl
T ATE L, ...(FIM)....

31 PUPH TTHAEICY, SN AN B & ... (FAUF)... TRM SHART 2
. (FAIM).. ST | ARA B AR B 21 ...(FGH)....

sft Sumwmafemy afdy, oy fsw  L..(cmEum)... gy SToemg §ifergl
...(FAIM)... I8 TaFS fHar g1 ...(FaEe)... M9 If3Y guar Siama difew
...(FGIM)... 3T IfSY ...(@EGIH)... Mr.Hanumantha Rao, please sit down
(interruptions)... 39 diferyl

SRR G RIS =AT1E, STAUTIRT i, 84N $8 A1 Aibe a1 |,
X #A St & W YORT H A Sl g1 gl 2, SHBT Seold (6T 81 3R | Il X8 8
3R 39 ORE @l g fHf Bfae 730 & A1 °c Sy 1 SHGT Seoid BT 984 &
TIfaed 81 SAfeT I78IM 31T | IgART =TeT SR U SrgAfd &1 81 89 arT WY I8
TTE & b 3R 397 A8 &I geH1 9Tl & 1 89 Al 9 Seoid ¥ WA ST aTed & leffeh
Te Ufehar I8 2 6 519 39 oRE @ g gl B 3R e # 99 SHdT Soold Bl 2 Y
PR DI IRE A I8 M 3N & P 89 T201 B S BRI AR IHS a8 Gad Bl
ST HRIGH| TAR wreft S a1 32 2, ... (Taum)....

oY G IrTSIfeAn:TE AT A1 B ...(TA)....

oY STGUTIFY:STHT dicl BT HibT Sl ...(FAL™).... SRIT,3MT ST STel- BT
BTSN ...(FGH)... IS ...(FGEH).... MY ST, &S ...(Fae )., Please sit
down (interruptions)

SRR AT RIS 2 ST S ..(FaeH)....
. I T HSRE:STAWTIRT ST, H STIe] g1 T8 g b TR H Xef H31 Sff
DI BT BRA B AT Bl o ..(FGHH)....

MR. DEPUTY CHAIRMAN: The names of those who cannot defend, and the Chief
Minister's name, cannot be taken. That is expunged.

* Expunged as Ordered by the Chair.
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*$, ST ST g1 8,98 YaRIUSS BT ...(JGEM). ..

S1. PAGH A3 1 BT TR S AN DI & ...(FFEH)....FAAY AT Bl &
...(TEIH)....

sit SuwufacRaw o difely  L.(@@um)... WS’ S, oMo dia fan
...(TAUF)... 3T ST ...(FFYM)...| | have identified Sushamaji. (Interruptions)...
it dfST ...(aETH).... 39 Y ...(FAHH)... 39 ST ...(F@EH)... YT ST,
MY ST ...(FFEM)...

ST AT RIS BIS B4 ST ..(FaEM). ...

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI
PRITHVIRAJ CHAVAN) Sir, it is a very serious matter. ...(Interruptions)...

i . T I (37T FS0): ST S ..(FGLH)....

it STRUTFRY AT TG S ...(FaEH). ..

ST AT TR SUGHIIN ST, 9P | WAPR GHeAN el & ...(Fau™)....
2} ST AT ..(@qEH). ..

2 NEFAA MR ORI H HA b A T BAN L. (FALM)... BH B SYT
...(TEIH)....

i STFHTIRT g GUAT ST, A S ... (FGEH)....
HI.IF 39 HSRI:AE AT 1l B 5 BHl Bl HSH HRATANBY ...(AGH)....

2 &t FgHa W@ 9gd ARIA & ...(Fau™)...

.M 29 HSR: ARG, Bl 819 §9d ] a1 Y ...(Fadm). ..
2} &Y. T @A P A1 U7 SN, ST AN BT T BTed BT ..(FAETH)...

it SuwuTaferamy IfSY .. (aU™)... R GEAARA € ..(FIIM).... SRIY, TEe I
Sttard el ...(caaum)...

STl T TR STFHTIRY Sff, FIH) F WihR gHEAN g8 § ...(au). ..

* Expunged as Ordered by the Chair.
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1. I <q HSRI:FT AT ST Bl W) 11 311 A1y ... (=agm). ..
37t T T H (TSTRIF):SUFHRI ST ... ().

off STUTY: T AR E ...(FAU).... T I SINTY ...(FGEH).... AR
R BIAT S, IfTT ...(HAUH)...

Wl IM <G HSREART AT Sl BILS §HA B3N 8,89 boH BT M8y,
+..(HTIT)....

SRt Yo TRToT: § A B RE . (FAHM).... § A1 eH I B g € @l
TLT ...(TAYF)...

oY SUUTITT:3TT SIFTT ...(ELT)... ATTR! HIBT S ...(FIIH). ..

Sl GurAT TaRTor U Sff, Her S 3 g < 72 € 5 991 g ge @
T e aiRe, @ i T e & o S @i g g i Al ueal arg 4 & a8 w1 %
S $© g8f geT, gk 95 H§ IP] Sooid BT AT, 341 A 1 #7 g[o fohar| siferg
31T g <1 8 f5 § I8 wa aned § f wiax | waas ge ged 2, 71HR | 1R
SIRIY ST &, a1 Al ST A1 Sfie & 918 &1 UTdT STl 21 HRT Bl I8 el & b FR
Tep ATATEITRT ST 3777 3 AT ST Bl <= of, 7l A1 S I8 AHR 781 & & a8 S Y
BRI R ASHT §  ...(FGHH)... 98 W U8l giIe Bl 8,810 & a5 $Hadl &
o (TIYT).... § I 9 F AT AT ¢ 5 AR o Al drerd-arerd 37 AerBR
FATRMNE ...(FIAUM)...ITH ORI IR & ...(JAIM)... BT 94 form &
..(TFM).... I ISl gaguss 8 AT ... (aEm). ..

MR. DEPUTY CHAIRMAN: Only what Sushamaiji is saying will go on record.
Nothing else will go on record. ..(Interruptions)..

ST AT TERISTARGR 9 a1 Bl S PRIY ...(FFH).... TG DI A
PRIY ...(TAF)... ST ST & S RIh HRaAE BN ...(AI)... § g9 g1 o
a1 =1 =mEdh € .L.(@aue)... e S A SR & 9 qreR Sa] wEl TS §
..(FAIM).... 31T I RPIS A TaUS BT ..(FGLH).... *T§ 9 TaAISS 81
MY ...(FFEH)....

* BExpunged as Ordered by the Chair.
** Not recorded.
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ST AR TR | U1 B MU ...(F4e).... Now,the Minister will
reply... (Interruptions)...

oY e A o *
Y. M 3T HSRY: * *

2t ST 7= S .. (e@a). ... 3R BT a9 2T L (FEH). .. 3R d
ST T2} <31 A1 3R I ST ST ... (SFELH). ..

SHRI DIPANKAR MUKHERJEE (West Bengal): Let the whole House
condemn at least ...(Interruptions)... Sir, before the Minister replies, | would like to
say something. The sense of the House is that the whole House condemns the
dastardly attack on Mr. Lalu Prasad Yadav, the Railway Minister, and the whole
House is also very much anxious to know what is the planned conspiracy through
which these attacks have been conducted. The conduct of the State Government
must be inquired into.

How is it that within four hours such at attack could be organised at a place
where hundreds of people have died? ...(Interruptions)...

S YA RIS PRASY ...(FTEH)....

MR. DEPUTY CHAIRMAN: Mr. Pachouiri...(Interruptions)...

SHRI DIPANKAR MUKHERJEE: The Government of India must conduct
an inquiry. | was apprehensive to listen to the speeches that we heard in the
morning on the Railway accidents. Sir, the way the speeches were made in the
Rajya Sabha ad specifically pointing out fingers at the Railway Minister...
(Interruptions)...

it ol =7 HOMH ST Bl e SIRTY ..(Taem™)....
it SyTafer:ion i, 3fev ...(aum). ..

it oRTST A% (SR Y989 SH $hsH B & fhd IRPR JIFHRT dl <l
...(FGI)....

ST JUAT FRISTAT SFRIN PRAGY ...(FAYUH)... AT Sid HRISY
..(TAYT)....

**Not recorded.
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MR. DEPUTY CHAIRMAN: The Governmet wants to respond.
...(Interruptions)... Pleast sit down. ...(Interruptions)... 4fBTj; ...(Interruptions)...
The Government wants to respond. ...(Interruptions)...

SHRI R. SHUNMUGASUNDARAM (Tamil Nadu): Sir, not only that, the
Government should also see that this sort of thing should not be repeated.

MR. DEPUTY CHAIRMAN: Let us hear the Government first,
...(Interruptions)...

ST AT TWRTS:31T F& P AT BRISY .....(FTM)....
SHRI R. SHUNMUGASUNDARAM: Sir, one more thing.
...(Interruptions)... This is a very serious issue. When the security of a Minister

of this Government has failed, the Government has to come forward and see
that this is not repeated. The controversy ...(Interruptions)...

off ST I RTITE ...(=IIH). ..

SHRI'V. HANUMANTHA RAQ: Sir, the RJD people ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Hanumantha Rao, Please sit down. The
Minister wants to respond. .. (Inferruptions)... Please sit down.
...(Interruptions)... Please sit down. ...(Interruptions)...

oY BerTet SR 91t 311 718 2,379 G2 Si B Sia SINIT .. (caem ). ..
ot SgqUf =R ST, 39 SIfY .. (). ..

SHRI R. SHUNMUGASUNDARAM: Sir, | would like ..(Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down. If the Minister wants to
respond, let him respond. ...(Interruptions)...

SHRI R.S. GAVAI (Maharashtra): Sir, | don't want to take much time of the
House. | want to seek only one clarification from the hon. Minister. Sir, | welcome
the reply from the hon. Minister. This being an unprecedented incident when the
parliamentary democracy itself is in danger and the era of anarchy has started. Sir,
this is not an isolated incident related to Laluji only. In this House, so man
Members including me have reacted and registered our protest against*
...(Interruptions)...

SR YT RIS * el 4 371 T2

* Expunged as Ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Don't take names.

SRR YoAT RIS g1 SI (87 HRY, T S S drasy, I8l a® i
3N & i 91 STiar & Il HRIR <1 fdegpel Terd 81T ... (@gM). ..

SHRI R.S. GAVAI It is not a question of Lalu Yadav alone.
...(Interruptions)...

SHRI R. SHUNMUGASUNDARAM: Sir, | would like to say one thing more.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have already spoken.
...(Interruptions)...

Sl AT RIS SUFHART ST, ESHT &1 STid &1 A1 81,78 I o1 89 91
2, AT S & A IR I S, I8 TAd T ...(aHM)....

SHRI R. SHUNMUGASUNDARAM: The hon. Minister should also reply
and inform the House what happened to the security already provided to some of
the hon. Ministers. For instace, Mr. Maran was provided with 7' security about
three months back, but nothing is happening. If this is the situation, it will be very
dangerous. The Minister should also reply to this point. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let us hear the views of the Government.
...(Interruptions)...

Y 7ot T WonSwraafy S, F=i 3= ) R T8% A g9 gon § &R st
BT IRBR ITD] GRET Te1 BR A1, [T AN - gHAT (BT, 3HD! ST SATSC T
P | BIIE WY ...(FAH).... IS FEIHFT ST U SY A1 ARBR DI TRIT fa
S| B9 31T A1egH A e 919 4 e 7 © & g9@! o sarge urferamie
HHCT A BRIS AN ...(FGHM)....

. M 29 WeRI:Na! WRER 2,98 QI 81 ...(FaH™)...

MR. DEPUTY CHAIRMAN: Let us hear the Minister. Shri Suresh
Pachouriji.

BIFD, b R iR YoM #=TeT A g F3 91 WS BRf #rerg |
I W (STt GRET g SEROY SUGHIIRT HEled,Nd HAl &7 dle Y4Te Sl e
et Ug R € iR Sd AT-T 99 e & A1 aed W gl

* Expunged as Ordered by the Chair.
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SN S19 376 HUR ORI H gHA GALAT S AST & q4l FHATG ASAT B
SHISCEEIRSIGIICLE]

3R 39 T Bl [ AN U TR A a1 X, I8 W1 WI1iae o1 211 dre] oare
ATEd ST ORI | Yol HEAT b SURT gR< g8] I RATT BT SIS o b fTg geien
RIS IR Y AR {1 a8 5 Fe DI I8 G (61 o1 fh S=H Ao fa=ars, TRl
faams 3R i1 g @l 2,31h Uit a1 faars, 3t a1 ol eftevrd Ied gU d g8
Mg 2 3R ¥ST 3 P 18 T AU WeHe | T8l I I W BH P U o,
AR, 4% § ARPR @I I% A 37 a1 39 81,31 4 4 59 9e & 9l 9eii &
|1 R H WR A g7 39 gl @ 8RR SRl € iR 31U Jend | 6ed 6
ST HRMT TR g &9 AR STHGIRAT U H3, axgfRART & &9 3rawrd 8
IR B S I, 3ffderd $e9 Io o 8,99 fQem d &9 R il
..(TAYT)....

9. M g USSR BN B dRB A HSH BRI 1Y ...(TaL). ..

sft STwufLet him speak,dFTeIfear i, fAfRex BT & Fvellc B
AR, . wfioT, STaex AT, MY ST ...(TTLIH)... FFRAIC BRAS ... (FEH)..... 3T
I8 g1 A1 YRI PR INY ...(FELH).... AT So 1 Al IR BRA ST . .(FFeH)....
3P 95 WY ...(AFH)....

it Bowrs R a=l S A S < fear @ ...(@auM)... S aR § IR 95
..(TAI)... 396 91€ 4T ....(HauM)...

S IRE TR SUGHIINT HEIGT . (AUM)... BRI Sil, 3T el AfIY
...(SAYT)... ARV IUFHTIRT Feled,H 3Th H1egH 3 I8 e & a1 o1 & I8
e g1 g 2 3R S1d #1798 $eT {6 ol J¥Te STt U Hde~e g uR faRTsrr
2,01 39 e o1ef T2 ot gon o1 o Waenfoie ug R I8 §Y I HIE 310 Sl B
e @3 B foredl Tou o RTer & |12 ST 2, A1 S9! GReN 1 SR 39 5
®1 W B ST 21 lfh 9 $8 ded ol Ry #,970aw, 9 81 urdT, Si9 § 9N d2
TR BR M, AR AT B SHRT 37 Iuere RIFERT Fa+ AW 81 54 fRafa 4
S I TS B Bl T TG BITOTY [ T4 AN T Th{3d 81 1Y ...(JqEH)....

. M T HSRBUEHIY Sft, A W TG FO ;M T, T G A W& B
+..(TTEIT)....
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3.00P.M.

MR. DEPUTY CHAIRMAN: The Government will be in a position to
collect all the details and place it before the House ...(Interruptions)...

STra BHE] B e ... (@aum)... 781, RaT .. (caum). ..
9. M g HeRE:STH e Ta8e B ...(Sad™). ..
SRR YT WRISA: ST b q1E 81 G Tl .. (FaeH)....

1. M 29 YR 3R e Ta-He $I STaEes! Bl § & ded TaHe &1
PIs AFRCY SR SA RS A ST 8 4 ....(Fad™ ). ..

it SUFUTITI:3TT I ATEA & ...(FILT)...

MM 2 YSRE:STAUIRT Sft, Th S H3T TR SATaidT g9l 81 &1 8,
I T H B Y&l 8,578 §ioidl &) IR T .9 ). ..

M. WM 29 HSRL:R.UY.TH., g1 Sol-59 94 & SHART T Bl
..(HAH).... Tell TR T Bl ...(HAYM)... T8 IANISSS 8, IT BT 8]
2l ...(TaEH)...

MR DEPUTY CHAIRMAN: The Hosue is adjourned for half-an-hour.
The House then adjourned at three of the clock.

The House reassembled at thirty minutes past three of the clock,
[MR. DEPUTY CHAIRMAN in the Chair].

. YW g YSRISTIUTT FeIey,IRBR 85 I§ TGN T8 ¢ W8l © fh
BHR I 371 ATe] TATE Sfl ...(JEH)....

it SUUUfaSRav .. .G ). .. YS! 91 .. (FGEH)....

. YM 2 VSN H IS, HF-1 ¥ 53] ol B8l 8, 64 8Tl H 2, 9RPR &4
B! IR 81 S BT ...(TqEH)...

sft Sy ffRer 3 Rwrs .. .(@aum)... Tave 7 Raie fear ©
. (FAIF)... R ST F 1S ....(FIM)....
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. YW 9 WSRLAEIGH, -G Xel #al off &f 97 AT 872 ...(c@aem)... 9
59 11 9 87 WRBR 81 DIs TGN T8l & I8! 8| eI, WRGR g1 TR § b
X HAT Sfl PE1 & 3R ITP SHUR Sl BT g3l 2,3 W b FHR BT 8 g7 &7l
Tofl B,31S TR Tl 87

it SyuTUfe:AfReR BR Tfeames) STha<, S ...(F9UH). .

. T 29 HSRI:TS! H 3N M & 91 81 Fe 19T, IRBR &5 BIg JAFHRT T8
T XS B ..(FIYF)... AT, B9 IRGR F TGN a8d & fb AR a7 fhd 811
2,3 IR Sl §HAT §all 2,37h! 1 AR 272 ....(Faem)....

2t SoauTaf:3y T g 87

Y. M 3T HSRY:ATel Tl B, HR H AN T B IR B S T ..(FILH)....
TEIeY, fHdl UHRI &I SIMEGRT §a | 781 A1 I8! 31 ...(FIIM).... A8Iqd, I8 9gd o
TR S 21 ...(FAIH)... FEIST,EHR Td1 $Bl 87 ...(FqIH)....

MR.DEPUTY CHAIRMAN: Private member Shri Santosh Bagrodia to
introduce the bill. {91 SIS A BINTT ...(TaGM)... 39 [Tt g2 ST Al

it Ay srTeifeAT.w®IT?
MR DEPUTY CHAIRMAN:Private Member’s Bill. ...(&4aemH ). ..

S AT RIS GR, 7R WIRIT 3170 3{TeR Bl ...(JqEH)....

#ft WA IETSIRAT AR, Bt H | can not say anything ...(STaEM)...
S Eocll BI BT 2 ....(FTHM)....

MR. DEPUTY CHAIRMAN: The House is adjourmed to meet on Monday, the
25th April, 2005.

The House then adjoumed at thirty-three minutes past three of the clock till eleven of the
clock on Monday, the 25th April, 2005.

MGIPMRND—1312RS—7-9-2005.
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